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Ab,t1'4Ct of th6Proceediu08 of tl,e OoUltcil of tke GO'Dcrnor-Gencralof India, 
""embled f()l' ehe purpose of f1taking .LarD. altel Rcgl,latiolt8 wider. tl,e 
pro'DisionB of tl,e A.ct qf Parliame'Jt 24 and 25 '/Tic., cop. 67. 

'1'he Oouncil met at Government House on Friday, the 19th Janullry 1806. 

PRESENT: 
His Excellency tile ViCOl'Oy Bnd Governor-General of Indill, pl'eBidillO. 
His Excellency the Commander-in-Ohicf. 
The Bon'hic H. Snmner Moine. 
The Bon'hle W. Grey. 
'1'he Hon'hle Colonel n. M. Durand, C.B. 

The Hon'hie J. N. Bullen. 
Tho Hon'hle Mnluiruja Vijnyarama. Gajapati Raj BnhMur of Vizio.nngram. 
The Hon'hlc R6.ja Sahib Dyat Bllluidur. 
Tho Bon'ble W. Muir. 
The Hon'ble Mn.h6.raja Dhfmj Mnbto.b Chnnd llaMdur, YaM.raja of 

Burdwan. 
The Bon'ble D. Oowie. 

BE-MARRIAGE OF NATIVB CONVERTS' BILL. 
The Bon'hle Mn. MAINE presented the Report of th,e Select Committee 

on tile Bill to legalize, under certain circumstances, the ne-mn.rrillgo oC 
Native Converts to Ohl'istinnitY. 

BURMESE REOORDERS' COURTS ACT illENDMENT DILL. 
The Bon'bleMl'. MAlNE.presented the Report of the Select Committee 

on the Bill to amend Act No. XXI of 1803 (to constitute Recorders' Oourts for 
the Towns of Akyab, Rangoon, and Moulmein in British Burmah, and to 
establish Courts of Sma.ll,Causes in the said towns), 

CURREi.~OY ACT AMENDMENT AOT, 
His Excellency the 0 nmANDEn.-IN-CIIIEP asked permission to be allowed to 

correct an en'or into which he fell in the debate on the Ourl'enoy Act Amend-
ment Bill. lIe had si.at.)tI ill tho courso of bis n.rgumcnt that tho Note Cil,cu-
lation in the outer Cit'cl-::s (lid not reach seven Iakhs of rupees. It was shown 
by the return, which Ju?:imaginctI himself to bo quoting corrcotly. that tho 
Notes at the severnl circles of Allnhal>ad, L'lllOre, N agporo, Kurrachco, Cnli-
cut, Trichinopoly, and Vizngapa.ta.m did in fact exceed a Ct'Ol'e of rupees. Ho 
fell into his mistake in consequcnco of having misread a. column of figures, antI 
further from bis disuse of the denomination of pounds stel'ling i in short ho 
mistook a. l'ct.r·.~n matIe out in pounds for one made out rupees. He did not think, 

• 
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in the {ace of the fnot stated by the Right Uon'ble Mr. Massey in the course of 
the dobate,"o.ml of the alleged specie ch'Culo.tion of 100 millions of monoy in India, 
that the argument maintaiued by his Right Hon'ble friend or himself wo.s at 
un affected by thefllot of whether the "circulatioJi referred to Was ten lakhs'or Do 

crore of" rupees, "as in either case it WIlS . utterly disproportionate" to tho meo.ns 
of a proper local circulation of ~50 millions of peoplo. But his statement baying 
~een ma~e publioly on the authority of the return, it was right that it should be 
corrected as publicly. He 'Would further ~uggest that tho retw.-n should bo 
printed intbe abstract of the proceedings of to.day. 

Note CJiJ·culatum. 
-
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Bank.of Bengal , .. 1,000,000 1,96',000 

JIomba,. ... ... 2,000,000 1,087,000 

Madra. ... , .. 1,000,000 206,000 

-----A, per Hr. Luag'.lilnule 1 
on tho Currenc,. Bill • 6,000,000 8,917,000 
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II. G. Calcutta Circle 

Allahabad B. C. 
4,074,427 LabONB.C. 

NagpoN B.C, 

6. &. DolDba~ircl. 
2,788,80 Ramo B. C. 

t!. c; lladral Circle 
066,M6 Calicut B. C. 
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Vizagap.tam B. C. 
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The C~uncil adjourned till tho 26th Jannary. 

. OA.LCUTTA, J 
The 19th Jam~arv iS66. 

WHITI,EY STOKES, 
ASst. Beeg. to the Goot. 01 India, 

Eo-me .Dept. (Legislative) • 


